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..... l'IIrtIdpatiOD Ia Joiat Vealar ... 
abroad 

3808. SHRI P. K. DEO: Will the 
Minister of FOREIGN TRADE be 
pleased to stale : 

(a) the firms which have shown inter-
ests in equity participation in joint ven-
tures abroad~ and 

(h) the extent to which Government 
policies will encourage them to collab-
orate oulside India? 

THE DEl'U I Y MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) Apart 
from the Indian firms already permitted 
to set up industrial joint vcnture~ 
abroad, a Ii~t of firms who have shown 
interest in equity parlicipation in joint 
venlures abroad is laid on the Tablc of 
the House. [Placed in Libran', Set' No. 
I.T-3537/72.] . 

(b) the Government policy in respect 
of setting up Indian industrial joint ven~ 
tures abroad is embodied in the general 
guidelines prescribed by the Govern-
ment for setting LIP such venturc~ 
abroad. a copy of which is laid on the 
Table of the House. [Placrd in Libra,..". 
S" No. I.T-3537/72.] 

S.,ply of waler from Tenu Gbal Dam 
Project 10 West Renaal 

free of COllI 
3R09. SHRI R. N. BARMAN: 

SHRI SOMNATH CHAT-
TERJEE: 

Will Ihe Minister of IRRIGATION 
AND POWER be pleased to "tate: 

(a) whether the Agreement in regard 
to Tenughat dam project in Bihar slipu· 
I.tes that the Government of Bihar will 
lupply water to West Bengal powe, 
plants free of cost; 

(h\ whether Government of Biha, 
now propose to supply water to Santal·· 
dih Power Station in West Bengal at the 
rate of 58 paise per 1.000 gallons. and 

(c) if so. Central Government's reo 
Iction thereto? 

THE DEPUTY MINISTER IN THE 
MINI~TRY OF IRRIGATION AND 
POWFR (SHRI R. N. KUREEl.l: 
(8) to (co), The agreement entered in!l') in 
1964 hetwccn the Governments (\( West 
Ben~al and Bihar deolt with only th .. 
caracity for which tho Tenullhat Pro-
ject could be planned hy the Govern-
ment of Bihar. It did not provide that 
Bihar would supply water free to West 
Beogal. 

. The Tenughat Project is being built 
10 stages by the Government of Bihar 
at their own cost and it has been indi-
cated by the Government of Bihar that 
the rate mentioned represents the cost 
of ~upply derived from Stage I of the 
proJect. 

Slay Orden i .. ued by Muuslf'. Co .. 
IbllJlSi in reJlllrd 10 Dn enquiry • 

IDlo the DecideDt to Zl 
Up Expreao 

3810. SHRI ISHAQUE SAMBHALI: 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether the Mun,ifs Court lhanli 
had i"ued " stay order on 26th Aprij, 
197/ to restrain the Railway Adminil· 
tration to proceed further in conne<:. 
tion with the enquiry into the accideat 
to 22 Up Expre", of 11th April. 1970. 

, (h) wheth~r the General Manager. 
Central Railway h", published the 
callse~ of the accident in his safety 
Bulletin of May /June, 1971; and 

(c) if so. the reasons therefor while 
the stay order i"i still in operation? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) Ye.. The st&y 
order restrains rrocceding further on 
the charge sheel dated 2-6-1970 served 
on Shri R. S. Sharma. 

(b) Yes. 

(c) Stay order docs not restrain 
publication of the .causes as found by 
the Fact Finding Committee. The puh-
lication was meant for the guidance of 
the train working staff. 

AJleptiou aplast MIL Kotbari'" 
Son .. Mad ..... 

3811. SHRI JYOTIRMOY BOSU: 
Will the Minister of FOREIGN 
TRADE be pleased to slate: 

(lll whether his attention has been 
drawn to lhe fact that the mana~cment 
of two tea garden, Vil .. "Glendale" and 
"Colacamhic" under the ownershio and 
control of Koth"ri & Sons. Madr .... 
have been. since January. lQ72 ridding 
Methyl Salicibte in the tea at the rolling 
stage and .clting the .. me at hi~h pri ... 
through J. Thomas & Co .. Cochin: 

(b) if so. whether Government have 
enquired into the"" &lIell"tioo.: 

(c) if so. the findings thereof: and 




